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CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUCKNOW

[ RN ]

October 18, 1989
Registration O.A. No. 192/89(L)

Hukum Chand ;... | _ Applicant
Vs.
Union of India and OrSeses Respondents

Hon' Mr, D.K. Agrawal, J.M.

Hon' Mr, K, Obayvya, A.M.

. ( By Hon' Mr. D,K. Agrawal, J.M.)

This application under section 19 of the
Administrative Tribunals' Act, 1985 has been
preferred by the applicant aggrieved with the order
of dismissal dated 31-5-88 against which an appeal
was preferred to the competent authority on 29.9,.88.
However, the appeal has not béen disposed off.

The applicant has apprdached the Tribunal before the
expiry of the period of limitation i.e. 18 months from
the date of the £iling of the appeal. It was urged
that the application be kept pending or be admitted
and the respondents be directed to dispose of the
appeal. We do not consider adviseable to adopt such

a course. Therefore, we hereby direct the respondents
to decide the appeal dated 29.9.88 by speaking order
as warranted by law within 60 daya hereof. It will

be the.responsiﬁility of the applicant or his represen-
tative to serve fhe brder passed by us on this date

on the appellate authority within 7 days heréof..

In case the applicant is still aggrieved with the
order of appellate authority passed in pursuance - :

of the aforesaid direction given by us, the applicant

0.0002/"‘
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will be at liberty to lodge his claim petition

" before us with1n'fQur months from this date hereof,

It would imply that the applicant will be at liberty
to file a claim petition within the aforesaid period,

if the respondents for any reason fail to comply
with the order passed above,

2, The present application is disposedioff

finally gQcordingly without any order as to costs.,

“&ﬁ%~a&?Y2&£Aﬁ§Zs

MED ER (A) | MEMBER(J) (2% ©7,
(sng)

October 18, 1989

Lucknow.
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I o ;quty Registrar(])

IN THE GENTRAL ADMINTSTRATIVE TRIBUNAL
LUCKNOW CIRGUIT LUCKNOY

Claim Xetition No. /?/L, of 1989 CL) | i
Hukun Chand o o .o Applicant

o Vs. |
Union of India and others. © <... Opp.Parties.

| | .
COMPILATION # -4

S1.No. Description of documents relied upon Pages

Claim Petition =~ . -7

:?_'s’
2, Impugned order dt. 31.5.1988 | 8
\
3 e Vakalatnama 9
1;. Y | ' \—’/
I&BCL.HOW,Dated | | *—-'f :)57)7 %f’;
36 1989 , Applicant

Use for Office

Date of Piling: 28 87

Registration No; /92/P9/L) |

————— Signature of Registrar




In the Central Administrative Trlbunal
, Lucknow Circuit, Lucknow.

Claim Pet. No! WL of 1989.( L)

Hukum Chand, son of Sri Ganesh Prasad,

: resident of v1llage and P. O.Machhrehta
| District Lakhlmpur Kheri.

-------- Appiicantq
; Versus

<

1. Union of India thrdugh Secretary,
I*Ministry of Communication,New Delhi.
2. The Director of Postal Services,
Lucknow Region, U.P.,Lucknow.

3. Superintendent of Pdst_Offices,

»

Kheri Division, Lakhimpur Kheri.

- e e o -

Respondents.

-
1

Claim Petition u/s 19 of the Administrative
| Tribunals Act,1985.

| DETAILS OF APPLICATION:

1. Particulars of the applicant :

(i) Name of applicant : Hukum Chand.

(1i) Name of father

(iii) Designation & Office:
in which employed.

(iv) Office address .

Sri Ganesh Prasad.

Ardall/Pe@n

‘ Group 'D'

Divisional Offlce
Postal Services, Kheri.

Ardall/Péon

~ Group ‘D'

Divisional Office, -
Postal Serv1ces,
Kheri.



(v) Address for service : Hukum Chand
* of all notices: S/0 Ganesh Prasad

, R/o Village & Post
. Machhrehta, Distt.
3 Lakhimpur Kheri.

- 2. Particulars of the respondents:

(i) Name and/or design- : Union of India
ations of the

- Supdt. of Post Offices.
respondents. )

. (4i) Office address of : 1. Union of India through
, the respondents. Secretary, Ministry of
‘ : ' of Communication,
New Delhi.

e

2. The Director of Postal
' Services, Lucknow
Reg#sion, U. P.,Lucknow.

3. Superintendent of Post -
Offices, Kheri Division
Lakhimpur Kheri,

(iii) Address for service: 1. Union of India through
‘ of all notices. Secretary, Ministry of

. _ of Communication,
~ | New Delhi,

2. The Director of Postal
Services, Lucknow _ .
Region,U.P,,LucknGWa

3. Superintendent of Post
Offices,Kheri Division,
~ . Lakhimpur Kheri.

3. Particulars of the order against
which application is made:

The application is against the following order :-
” (i) Order No.Notice No.B-4/Hukum Chand. A
3} (ii) Date - 4.5.1988.

J - (iii) Passed by - Superintendent of Post Offices,Kheri.

* (iv) Subject in brief- Dismiséal from service.
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4. Jurisdiction of the Tribunal :

The applicant declares that the sub ject

matter of the order against which he wants

redressal is within the jurisdiction of
the Tribunal.

5. Limitation :

L]

The applicant further declares that

~)

the application is within the limitation

prescribed in Section 21 of the Administrative
“ Tribunals Act, 1985.

{ 6. Facts of the case :

The facts of the case are given below

(1) That the applicant started his career

as a Branch Post Master/Extra Department
| Agent of Machhrehta on 27.2.1970 and
continued to work in such capacity till
14.9.1987 when he was promoted and appointed
| as the Ardali/Peon in the Office of Supdt.
~of Post Offices, Kheri Division, Kheri
| and was placed on regular establishment.
L The applicant was abruptly placed under
h suspension by an order dated 23.12.87
{ purporting to have been passed in terms
| of sub-rule (2) of Rule 10 of the Central
Civil Services (q%assification,'Control and

Appeal) Rulés; 1965 on the ground of conviction

—— 3
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e
”

of the applicant for 10 years u/s 376,
504 and 506 I.P.C. by Sessions Judge, Kheri,
Thereafter a questionaire was obtained
against a number of questions on 3.5.1988
and then a show-cause notice of dismissal
dated 4.5.88 was served which was suitably
replied on 19.5.88. Thereafter by order
Notice No.B-4/Hukum Chand, the services of
the petitioner were dismissed against
which an appeal was preferred to Director
of Postal Services, Lucknow Region, U.P.,
\Lucknow, on 29.9.1988, on the ground that
he was wrongly qonvicted and Crl. Appeal
.No.768/87 is pending in High Court,Lucknow,
"but 6 monthé have elapsed, no order on

the said appeal has been communicated,

hence this petition.

7. Relief Sought :

(ii)

In view of the facts mentioned in para 6

aboye, the applicant prays for the following
reliefs :-

(1) That the order of dismissal dated

31.5.1988 passed by the learned Supdt.

of Post Offices, Kheri Division, Kheri,

may kindly be quashed;

That the applicant may be ordered to

b'e reinstated in service with all the

serviceybenefits.
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(iii) Cost of the claim petition be awarded

to the applicant against the opposite

parties.

8. Interim Order, if prayed for :

Pending final decision on the application,

the applicant seeks issue of the following

interim order :-

That the applicant may be given
suspension allowance dﬁring the

pendency of the case.

9. Details of the remedies exhausted :

The applicant declares that he has
availed of all the remedies available to
him under the relevant service rules etc.
i.e. he filed an appeal against the order
dated 31.5.1988 in Notice No.B-4/Hukum Chand
passed by Supdt. of Post Offices, Kheri
Division, Lakhimpﬁr Kheri, dismissing
the applicant from his services under
Rulé 10(2) of Central Civil Services,
C;qssification, Control and Appeal Rules,
1965 on‘29.9,88 but no orders have been

A e s S 1

passed so far.

lO.HMayter not pending with any other court etc. :

The applicant further declares that the

matter regarding which this application
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Wag has been made, is not pending before
any court of law or any other authority or

any other Bench of the Tribunal.

11. Particular of Bank Draft/Postal Order
in respect of the application fee.

1. Name of the Bank on

which drawn.

2. Demand Draft No.

Or:

Number of Indian

- Postal Order.

Name of the Issuing
Post Office.

Date of Issue of
Postal Order.

Post Office at which

~ payable.

12. Details of Index:

7
| 1.
/jf -
| 2.
j .
3.
l

~ An Index in duplicate containing the details

of the documents to be relied upon is enclosed.

13. List of enclosures :

1. Photostat copy of Charge‘Report;

2. Show Cause Notice of Dismissal.

3. Reply to Show Cause Notice.

4. Photostat copy of order of dismissal.

5. Photostat copy of appeal.

6. Photostat copy of Postal Receipt.
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Verification.

I, Hukumvghand, son of Sri Ganesh Prasad,
aged about 46 years, working as Dak Pal,
resident of village and Post Machhrehta,
do hereby verify that fhé contents of
paras 1 to 13 are true to my personal
knowledge and belief and that I have not

suppressed any material facts.

Lucknow, dated, :
APPLICANT.

3 ,6.89
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW CIRCUIT LUCKNOW
Hukun Chand Applicant
| Versus
Union of India andothers Opp.Parties
Sl | | |
No. dentenses Marticulars - Pages
Te Charge Réport 1
;2. Showcause notice o 25
Rga"ply- to show cause notice - 6 - 13
e Order of Dismissal - ' 13
5.  Memo of Appeal - 1% - 175
6. - Postal receipt. - 19
Lucknow;Dated

Advocate |

Counsl for Applicant
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